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figure of SO ' per cent. I would not go over 
a longer period but for the last four years I 
can indicate the figures : 

1980-81 11.98 per cent 

1981-82 10.84 per cent 

1982-83 11.93 per cent 

1983-84 Budget estimates 
I have assessed 11,42 per cent 

SHRI CHITTA BASU : They say 50 per 
cent of the annual gross foreign aid. Some 
newspapers say so. 

SHRI PRANAB MUKHERJEE : Don't 
go by the newspaper reports. I am quoting 
the standard practice followed by every inter-
national forum and by economists that they 
relate debt service in terms of percentage of 
your not export earning. This is the standard 
formulae that we apply. 

What I am suggesting is that with refe-
rence to our exports, except for 1983-84, up to 
1982-83, I have given the actual exports and 
there too I have not taken into account the 
invisibles. If I take into account the invisible, 
in terms of percentage, it will come Jess and 
sometimes this apprehension is expressed that 
when the time of repayment of I.M.F. loan 
would come, that would be the peak year. 
For 1982-83, we have drawn $1800 million 
under SDR. Therefore, the peak year would 
be 1986·87 and there too 1 calculated the level 
of export growth and we would be in the 
neighbourhood of 14% to 16%. So, the 
period 1986-87 would be the peak year 
because after all in one individual year we are 
not going to draw $1800 million. That is 
the peak which we rcached already. Now, I 
can re pond to the question of commercial 
body that we are conservative and rightly so, 
because we do not want to land ourselves in 
a situation where debt servicing would be a 
serious problem to our economy and we do 
not want to borrow merely for borrowing's 
sake unless we can tie it up with a specific 
project in the high priority area, on the com-
pletion of which we will be in a pOSition to 
repay our · d~bt . ' 

SHRI B.V. DESAI: Sir. the Consor-
tium meeting has given some aid which is fat 
less then the expectation of the Indian Govern-
ment. It works out to probably about 3 
to 4% less then the previous year. That is-
what ha been reported , although they have 
praised the performence of the Government 
of India and the Indian economy. But the· 
result is that they have reduced the aid. In 
view of that, may I know from the hon. 
Minister to what extent this reduction by the 
World Bank wiIJ effect the Indian Projects 
and what steps are being ·aken by the Govern-
ment to meet this challenge so far a OUf' 

economy is concerned ? 

SHRI PRANAB MUKHERJEE : Sir, r 
would like to clarify that so far as in absolute 
term IS concerned , there is no reduction. The· 
reduction which the hon. Member is referring 
to is in term of real term because last year 
also, the amount available to u was 3.3 
billion dollar under SDR and this year also 
it is 3.3 billion SDR. But if you take intO' 
account the inflation, in real terms. certainly 
it would be a little les and in regard to the 
problems which are apprehended to be 
created as a result of non-ava ilability of the 
resources,we always take into account various 
factors and try to see that our project which 
are vital for our economic d~velopment and 
which receive high prority, do not suffe r fro m 
inadequacy of funds. 
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THE DEPUTY MINISTER IN THE 
MINISTR Y OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (c) A state-
ment i laid on the Table of the House. 

tatement 

In November 1982 the Reserve Bank of 
ndia permitted the bank to sanction need 

ba ed credit limits upto 125% of the maxi-
mum amount availed by ugar mills during 
the previous (198J -82) eason without obtain-
ing its prior authorisation under the Credit 
Authorisation Scheme. The ) noian Sugar 
Mill As ociatio'l has repre ented that this 
discretion to the banks hould be to the 
extent of 175%. While the Re erve Bank 
of India in tructions do not place any 
ailing on the bank credit to the individual 

ugar mill., their guidelines only indicate 
the special discretionary powers vested in 
bank in regard to advance to ugaf mill 
without prior reference to it. The Reserve 
Bank of lndia feel lhat the teep increa e 
from 25% to 75C;~ over the availment during 
the previous \!a. on is not warramed. The 
Re ervc Bank of I ndia on it. part i ' clearing 
prop sa l ' in 'cess of thi . limit received 
from the bank s in respect of vario us ugar 
mills more . peedily than in other cases. 
While the di ' relionary power vc "Ie in the 
banks take care of the emorgent requirements 
of the mills. the Reser e Bank has to main-
ta in certain financial discipline in the over-
all interest of the economy. With the rise 
in price of free sale sugar, the position of 
the sugar mill has considerably improved 
and the mill are expected to make use of 
the increased liquidity for meeting their 
requiremen ts. 

~) 0 ~f~(f !qT~ if~~T : 3Telfet lf~lf , 
~T ~~nH ~ fet) CfCffiOli ~~~ 't1r ~fif~ 'n: 

~@' ~ efiT q ~¥4 <T GTt:f ~ I ~~ qlffiOlf 

~ ar.=~ arJT1 ij- f~ ~-
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Q 

~ ~ :;ft;rr f1«;rl CfiT ft'{m 
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~'lT e fCfi-

"With the highly uneconomic realisation 
both on levy sugar and free sugar, 
the factory is finding it extremely 
difficult to even maintain their day-
to-day expenses like wage payments 
and payment on stores, not to 
peak of cane prices in the area." 

~~ifi ~~ ~r ~~'f ~q-( f~~
f~lro-'l CfiT ~ Sl~ CfiT tcfi~ ~ ~T Cfrr 
~T ~ fCfi arr\if ~r fffiT'f «:?1fir ~ 
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~~T ~ ~~ ~ I ~r ~?1f~ it ~T 3fTtT 
CfiTarftrt:R:Cf Wif\: ~U\jf CfiT 'i f~ f~fJR: 

>:) 

7d'=rCfiT lfTif ~ ar'!ij")\ Gf"~~ ~ Gf"r( if' «h"if 1 

fijf~~ ~ ifrrrT i3cq r~IfiT em- q'~ lfiT cr6' 
Cfif;rn- ar~T efi\: ~ I 

• SHRI JANARDHANA POOJARY : 
Sir, we share the feeling of the HOD. 
Member. That.is why from 6th November, 
1982, the Reserve Bank has permitted the 
banks to sanction the need based credit 
upto 125~~ of the maximum amount availed 
during the previous year i.e. 1981-82 season 
without obtaining the prior authorisation 
under the Credit Authorisation Scheme. That 
means the banks are permitted to give upto 
125% of the credit. But unfortunately the 
Sugar mills termed it as an Ad Hoc basis 
payment and they thought that the credit 
limit should be raised from 125% to 175%. 
That is not advisable becau e we have to see 
the genuine needs for the production and we 
have to monitor the payment to the sugar 
growers also. That is why prior permission 
is required. There is no ceiling on the 
payment limits, but th~ Reserve Bank has 



IS Oral Answers JULY 29, 1983 Oral Answers 1& 

not allowed the Banks to pay more than 125% 
without its authorisation. 

Sf) 0 af~8 !"n: q.~ : 3{~e; \;fT, 
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SHRI JANARDHANA POOJARY : 
The assistance given to the big industrialists 
and also to the Cooperative sugar factories 
are not available with me at the moment. 
VYI~ will furnish these figures to the Hon. 
~mber. .. 

Sf) 0 are !'"~ ~, : art~ ~~ ~ 

ifft if ~ ttST ~ I ~ arrq ~~ ~ ~ 
'it ~ ~, m ~T iii~~ if 3TT~Rr ~Tor I 

MR. SPEAKER : He has said that he 
will provide the fjgures. 

PROF. MADHU DANDAVATE: Sir, 
the Minister is concealing the fact that th 
big industrial houses are getting the major 
chunk of the credit. 

MR. SPEAKER : We 
any bod y to conceal anything. 
allow it. 

cannot allow 
We will not 

THE MINISTER OF FINANCE (SHRr 
PRANAB MUKHERJEE): May I say with 
your permission, Sir, that the whole que tion 
that the Hon. Member is asking is that the 
credit to the Mill owners should increase 
from 125 to 175% What is hi objective? 

PROF. MADHU DANDAVAT : He 
is talking about the cooperative sector. Listen. 
to the que tion properly. 

SHRI PRANAB MUKHERJE : Sir, 
the Hon. Member has asked how much 
credit we give. He has said the exact figure 
is not available with U ' I we are meeting 
their full requiremenl~. In the whole questi(ln 
he is quoting Mr. Kanodia, he : is quoting the 
President of the Indian Sugar Mills Associa-
tion a if he is advocating their cause that 
their credit limit should be Increased from 
125%. which has been authori ed by the RBI, 
to 175. He hould just reconcile his 
position. 

SHRI CHANDRAJIT YADAV: This 
is a very important subject. So, kindly 
allow us to ask a few questions. 

Firstly, does the Minister agree with 
Mr. Kanoria's proposition that the sugar 
mills cannot run, cannot pay the day-to-day 
wages, and cannot pay the price? They 
say: 'Price is the last question; even day-
to-day wages we cannot pay, unles 
Government and bank help us. If this is 
the ituation, will Government think or 
implementing its own party programme, 
viz. that the entire sugar mi lIs should be 
nationalised--because these sugar mills have 
been playing havoc with the life of the 
farmers in this country? This attitude of 
Mr. Kanoria, i.e. their entire dependence 
on the banks--and banks' money is public' 
money·· does he agree · with it? The mills· 
will not increase their efficiency. will not 
improve their functioning, but they will take-
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helter in these thing : and millions of 
farmer in this country wiU suffer. Therefore, 
fir tly, this demand that their credit faci-
lity should be increased from 125% to 175% 
should be rejected outright. 

Secondly, will Government look into 
the facl that the farmers have not been paid 
for many years? The Minister says that 
h doe. not have the latest figures as to how 
much the arrears are. 

SHRI PRANAB MUKHERJEE I 
have got them; I will give them. 

SHRT CHANDRAJIT YADAV : Your 
Deputy Minister said that unfortunately, he 
did n t have them . Anyway, you can give 
them. So will Government give the latest 
po ilion a. to how much money of the 
farmers is really in arrear? What is the 
Government going to do to see that they are 
paid, becau c they wiJI now need money for 
their harve ling, for their owing and for so 
many things? They are suff-ring all over 
the country, not in one part of it. In the 
circum_ lan e , will the Mini. ler give out the 
policy of the Government? 

HRl PRANAB MUKHERJEE: I 
would explain the position. The first point 
i. that in regard to the demand of the sugar 
indu try that credit authorization hould be 
raised to 175% compared to last year's credit 
ceiling, Re erve Bank made it quite clear 
that we have a credit policy; and in that 
overal1 policy, the requirements of individual 
J nd ustrie - are to be met. 1 cannot simply 
aJIow th si tuat ion to go out of control, 
when inflationary pre sure i there, and some 
sort of credit re triction is neces ary. But 
keeping in view the requirement of the 
indu try with which a large number of 
grower s are associated, Reserve Bank agreed 
to provide credit without reference to or prior 
approval of Reserve Bank upto 125%. In 
the case of any individual mill, depending 
on merit, the banks can authorize higher 
credit, a higher ceiling, with the permission 
of the Reserve Bank. So the point of the 
industry has been met more than adequately, 
in my opinion. But we will have to see how 
the growers can get their' dues. So, I had 
a series of meelin·gs with the Chief Ministers 
concerned, with each of them, particularly 

of Uttar Prade h, Bihar and Andhra Prade h 
which are large cane·growing States. They 
have their own 'mechanism to ensure that 
growers get their requirements. particularly 
in respect of certain States-particularly in 
respect of State-owned and cooperative mills 
I went out of my way to meet their require-
ments in respect of cane areas. I went ouf 
of my way to provide them additional ways 
and means assistance, as for as State-owned 
mills are concerned . But we connot take 
the responsibility for privately·owned miUs, 
where the State Administration wilt have ' to 
build up the mechanism through whjch they 
can ensure that out of the bank money or 
bank credit which is made available, a part 
goes to the growers. That monitoring is 
being done even at the banking leveJ. I can 
give the figure which the hon. Member 
wanted to have. 

.. 
So far as the arrear for the current 

year viz. 1982-83 are concerned, upto 15th 
June, they are R . 1432.07 crores i.e. for the 
purchase; and the amount cleared out of 
that Rs. 1432.07 crore ,j this: i.e. 1203.76 
crores have been paid. Therefore, the 
balance is Rs. 228.31 crores or 15.9%. 'This 
is the fjgure which I am given by the 
concerned admini trative Ministry. And 
from the banking sector also, we are 
monitoring with the cooperation of the State 
administration that when we are releasing 
money to the mills, the sizeable part of it 
goes to meet the arrears. As a resuJt, it 
has some effect, but I won't say that this is 
a Pool proof scheme because lot of things 
are to be done at the ground level. The 
second point is that I do not find that there 
is any case of industry from other angle 
also, because we have provided a buffer 
stock. The entire cost of the buffer stock 
is met by the government from the exchequer. 
We are permitting an export of sugar to the 
extent of nearly 7 takb tonnes. Last year, 
7 lakh tonnes of sugar was permitted, but six 
lakh tonnes were actually exported. This 
vear also, we have permitted 7 lakh tonnes 
of sugar to be exported. We cannot allow 
a situation where the enti re burden the mil1s 
will pass on in the name of aying that some 
so ... t of a sacred cow is placed before you 
and if you do not give money, we do 
not give it to the growers. We cannot 
accept that position. I am making it quite 
clear ; and here the indu try has DO ca e. 
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We have met their requirement adequately 
and we shall have to ensure that the growers 
get their dues. 

'1) '{Tf{ tqri qf,,~, : ~T ~~~n ~ ~~ 
srq;r it; ~ if ~ ~~ GITIf ~~T ~rtiar ~ I 

awrCfiT lf~ ~lf1 fcF fw~ n'f if srm 
'U'ilr ~ f'QAlllla- an~ ¥ft fcF fcliij"T'fT ~T 

CfiTt6T ~f\lf~ fl1~T ~ GfCtiTllT ~ ~ ~ij"T'f 
3fSI'tlfmrcr Cflf6'1 ~ if ~ I ~~ er~ f~ 

, f4iur;; arq;fT ijf~(d CflT ~ m 'f~1 ~~R 
q'T ~ it I lfqtf~ ~T \if) ~flfT 'IT ~~ 
f~ it ~Cf!lI'1 f\OflfT ill'T ~T '1T, f\iTmT 
f",~ 1'1 q{1l1 T'1" 'fT I CflfT ~ {t~ Cfi~ 

it q'~ 'f~ wet iflfT ~T \if~lfT fCfi iSf~ d'Cfi 
fif;«rrrr 'fIT ~T mlf"( 'f Cfl~, ar~ ~);r 
\;ifCfiT 'f~1 ~T ? 

SHRI PRANAB MUKHERJEE: As I 
have already mentioned, the monitoring is 
being done at the bank Jevel, at the state 
admihistration level and State administrative 
machinery are to be geared up to see that 
whatever credit facilities we are providing to 
the mills through the banks, part of it goes 
to meet the arrears of the cane growers. 

SHRI RAM PYARE PANIKA: Some 
condition should be imposed by the Central 
Government, because the State Governments 
arc not competent to have that. 

SHRI PRANAB MUKHERJEE: Don't 
bring that thing here·Central Government 
and the State Government 

SHRI M. RAM GOPAL REDDY: Now 
in one year sugar produced is enough for 
two years. That is all the trouble. And the 
ugar that is produced in six months is to 

be distributed to the consumers in 15 months. 
During this nine month$' period, what is the 
arrangement of the government to pay some 
advances to the sugar mills? When Mr~ 
Vijaya Bhas~a Reddy was the Chief-
Minister of Andhra Pradesh, he had 
advanced some money to t he cooperativ~s 

od goyernment factories so that they might 
paY to /the cane growers on time; C\n,d tJlat 

has been done. Unfortunately, now, it j 
not being done recently. Will he advise the 
State Governments to come to the help ot' 
the cane growers by advancing some money 
as was done in Andhra Prade h during the 
period when Mr. Vijaya Bhaskara Reddy 
was the Chief Minister ? 

SHRI PRANAB MUKHERJEE : I 
cannot advise the individual State Govern-
ment, but I can definitely advise on a general 
policy matter that the government is interes-
ted in meeting the arrear of the growers. 
Otherwise, they won't grow and we wiIJ have 
a situation which we had in 1979-80. But 
I have explatned in a little detail the scheme 
which we have already; and to my mind, with 
the existing arrangement, at least, the mill-
owners should not have any grouse and 
administration is to be geared up to see 
that the growers get their dues. 

Racket in Naval Recruitment 

*84. t SHRI B.D. SINGH : 
SHRI RASHEED MASOOD 

Will the Minister of DE ENCE be pleased 
to tate : 

(a) whether it is a fact that a racket of 
clandestine multi-lakh naval recruitments 
in the lower jobs has come to light ; 

(b) if so, the details thereof ; 

(c) whether Government have made 
any inq uiry into the matter ; and 

(d) if so, the results thereof and the 
action taken by Government against the 
persons involved in the racket ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF DEFENCE (SHRI K. P. 
SINGH DEO) : (a) to (d) Certain irregulari-
ties were detected in the recruitment made in 
INS INDIA to lower jobs in the Navy. The 
case has been entrusted to the CBI. 

~T if)o ~o f"l : ~ ~ ~ ~ 
lfTl!~T a1~ ~ cre~ Cfif tiT lT~C(ll 1m 
'ctftfmr ~ lT~ . ~ I ft~ 41"1' "mtf if f~ * 




